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3. The Respondent was under strict obligation to make the arrangement of the

funds and to comply the directions so that the cheques should have been

cleared within the time granted. It is unfortunate that those directions have

not been complied wlth.

4. One of the Respondents, Mr. Dhananjay Gaikwad, Director, appeared in person

and stated that due to certain technical reasons the funds could not be released

by the l.4aharashtra state Electricity Distribution co. Ltd. (lvlsEDc Ltd.).

However, he has given an undertaking that apart from releasing of funds from

MSEDCL, he is trying his level best to arrange funds from other sources so that

the terms and conditions of the mutual settlement, already arrived at, could be

complied with. After having consultation with the Learned Counsel of the

Petitioner this Bench consider it appropriate to give one month's time.

5. The Respondent shall issue fresh cheques ofthe amount as already mentioned

of Rs.69,86,275l- and Rs.63,13,725l- in favour of the Petitloner as done in the

past/ to be encashed on or before 31st J uly, 2017 . Since due to sincere efforts

of the Learned Representative, a mutual settlement has already been arrived

at, therefore, it is justifiable to give one month more tlme to the Respondent

Director to arrange the requisite funds so that the dispute should get resolved

among the parties. Situations demand to adjourn the matter for next hearing

on 09-08-2017.
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